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[ORDER PER: ASHOK JINDAL]

Learned counsel for the appellant submits that they have filed a
declaration under Sab-ka-Viswas (Legacy Dispute Resolution) Scheme 2019
introduced in  Finance Act (No. 2) 2019. As per Section 127 (6) of the
Finance Act ( No.2) 2019, once a declaration is filed under the scheme, all
appeals except those before the High Court or Supreme Court are deemed
to have been withdrawn. Accordingly, the appeal is dismissed as deemed to
have been withdrawn. Application for restoration of appeal is also disposed

of.

(Order pronounced and dictated in open court)

(Ashok Jindal)
Member (Judicial)

(P. Venkata Subba Rao)
Member (Technical)

neela reddy






